
Patodia askinl for tbe criteria followed 
while fixing tbe amount of ~nsion and faei· 
lities payable to tho widow of Dr. Zaldr 
Hussain tbe then Minister in tbe Ministry 
of Hom~ Affairs stated tbat this is equiva· 
lent to the amount paid to tbe retiring 
President, RI. 12,000 per annum. Under 
tbe President's Pension Act, 1951 a retiring 
President is entitled to a pen.ion of 
RI. 15,000 per annum and not RI. 12,000. 
The figure of Rs. 12,000 sbould therefore be 
read as Rs. 15,000. 

13.19 bra. 

ELECTION TO COMMITTEES 

(I) RUBBBR BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : I bell to move the follow· 
ins : 

"That in pursuance of sub.section 
3 (e) of Section 4 of tbe Rubber Act, 
1947, the members of tbis House do 
proceed to elect, in such manner as 
tbe Speaker may direct, two members 
from amonB themselves to serve as 
members of tbe Rubber Board for the 
neltt term commencing Crom the dale 
of election, subject to the other pro-
visions of the said Act." 

MR. SPEAKER : The question il 

"That in pursuance of sub-seclion 
3 (0) of Section 4 of tbe Rubber Act, 
1941, the members of this HODse do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves to 
serve as members of the Rubber Board 
for tile neltt term commencing from 

. thti date of election, subject to the· 
wber provisions of the said Act." 

71Ie motion was adopted. 

{U) CARDA)lO BOARDM 

SHR.I RAM SEW AK I I be8 to mo ... 

the following: 
"That in rUrSDance of sub.section 

(3) (c) of SeCtion 4 of the Cardamom:-
Act, 1965, the members of this House" 
do proceed to elect, in sucb manner~' 
as tbe S~aker may direct, twi;' 
members from among themselves to 
serve as members of the Cardamom 
Board for the neltt term commenei .. ·· 
from the date of election, subject to . 
tbe other provisions of tbe said Act." , 

MR. SPEAKER : The question is t . 

"1 bat in pursuance of sub-section 
(3 ) (c) of Section 4 of tbe Cardamom 
Act, 1965, tbe members of this HoUIII 
do proceed to elect, in . such manner 
as the Speaker may direct, two 
members from among themselVes to 
serve as members of the Cardamom 
Board for tbe neltt term commeneing 
from the date of election, subject to 
the other proviSions of tbe said Act."'. 

TM motion was adopted. 

13.30 hn. 

BUSINESS ADVISORY COMMITTEE 
FD"l'lI·THlRD REPoRT 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RA~U' 
RAMAJAH) : I be8 to move: -

"That this House do agree witb the 
Fifty-tbird repon of the BusilleSS 
Advillory Committee presented to the 
House on the 10th November, 1970."·! 

MR. SPEAKER : The question is : 

"That this Houso do agree with tho 
FIfty-third Repon of tho Busin_ 
Advisory Committee presented to the 
House on the 10th November, 19711/'. 

The _lfoII was adopted. 


